THE ALIGARH MUSLIM UNIVERSITY (AMENDMFNT)
ACT 1981

No. 62 or 1981

[31st December, 1981.]

An Act further to amend the Aligarh Muslim Univefsity Aet 1920 v

BE it enacted by Parhament in the Th1rty second Year of the Repubhc'

of India as follows:—

1. (1) Th1s Act may be called the Ahgarh Mushm Unlvers1ty (Amend-
ment) Act, 1981,

(2) It shall come into foree on such datetas the Central Government
may, by notification in the Official Gazette appexnt

40 of 1920,

to as the pr1nc1pal Act), in the 1ong t1t1e and in the preamble the words
“establish "and” shal] be omitted.

3. In section 2 of the principal A{ct,fv

@) after clause (k), the following clause shall be inserted,
namely: — . , ,

‘(kh) “non-teaching. staff” means the employees of the Uni-.

Vers1ty other than the teachers;’;
(i) clause (j) shal] be om1tted

(i#1) for clause (1), the follewlng clause shall be su.bst1tuted
namely — v .

- ‘(1) “University” means the educatjona] ‘instituti'o'n of their
choice established by the Muslims of India, which originated as
the Muhammadan Anglo-Oriental College, Aligarh, and .which

was subsequently incorporated as the Al1garh Muslim
University.”.

110th February 1982, wvide Notification' No. 8,0, 69 (E), dated 9-2-1982,
Gazette of India, Extra.ordma.ry, Pt. 11, Sec 3 (11), page 114,
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4. In section 5 of the principa] Act,—.

(1) in clause (2), after sub-clause (b) the ﬁollowmg sub-clause
. shall be 1nserted namely: —

“(c) to promote espec:ally the educational and cultural
advancement of the Muslims of India;”; '

(41) in clause (7), the words. “and determine their conditions of
service in accordance with the Statutes” shall be added at the end,;

(i) for clause (9), the following clause shall be substituted,
namely'—

*“9) to mnstltute and maintain Halls for the students of the
University;”;

- () in clause. (11B) the 'words “and determine their condltlons
of service in accordance W1th the Statutes” shall be added at the end.

5 For section 8 of the pr1nc1pa1 Act, the followmg ‘section- sha11 be B
substltuted namely — S

“3, The University shal] be open to all persons (including. the -
teachers and taught): of either sex and of whatever race, r»e‘ligion,‘
creed, caste or class: - .

] ‘Provided that mthing in this section shall be deetned to prevent
-religious instruction being given in the manner prescribed by. theo
Ordinanceg to those ‘who have consented to receive. 1t ..

6. In sectmn 16 of the prmmpal Act,—

@) a:tter clause: (34), the foillowmg clause shall be mserted
namely:— , ,

" “(3B) The Honorary Treasurer

(i) existing clauses (3B), (3C) and (3D) shall be renumbered .
as clauses (3C), (3D) and (3E) thereof respectively.

7 In secmon 17 of the principal Act, for sub-section (1) ‘thie follo“ ing
sub section shall be substxtuted namely:— o

B (1)" rI‘he Chancellor of the Umversity shall be elected by the
Court in such manner and for such term as may be prescrlbed by
‘the Statutes.”. : :

8. In section 18 of the pr1nc1pal Act, for sub-section (1) the f0110w-
ing sub-section shall be substltuted namely — ,

“(1y The Pro- Chancellor shall be elected by the Court in such
manuer and for guch term as may be prescrlbed by the Statutes.”



or.1981] . Aligarh Muslini University -(Aimendment) : 351

9. Sections 20A and 20B of the principal' Act shall Be renunibered as
sections 20B and 20C respgctively, and before section 20B as so renum-

- bered, the following section sha be 1nserted namely:— .

“20A. (1) The Honorary Treasurer shall be elected by the Court

Statutes

in such manner and for such term as may be prescmbed by the

(2) The Honorary Treasurer shall exercise such powers an_d per-.

form such functions ag may be prescribed by the Statiites.”.

10. In section 21 .of the principal Act, after the words “the Pro-Vice-
Chancellor,”, the words “the Honorary Treasurer,” shall be inserted.

11. In section 22 of the principal Act,—

(i) after clause (3), the followmg cla'use sha11 be mserted

namely— : . B . . ;_, ‘»’,’;“—;PP’P.

“ “(34) The Flnance Committee;”

"~ (i) in clause (3B), the word “and” shall be 1nserted at the end;
(m) clause (30) \shall be om1tted ‘

_ 12 For section 23 of the pr1nc1pa1 Act, the followmg section shall be
) ,subs’ututed namely — \ , !

“23. (1) The Court shall consist of the Chancellor, the Pro-
Ghancellor, the Vice-Chancellor and the Pro-Vice- Chancellor (if any)

for the time being, and such other persons as may be speciﬁed in
- the Statutes. .
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(2) The Court shall be the supreme governing body of the Uni-

versity and-shall exercise all the powers of the University, not other-

" ‘wise provided for by this Act, the Statutes, the Ordinances’ and the

" Regulations and it shall have power to review the acts of the Execu-
tive and the Academic Councils (save where such Councils have

acted in accordance with powers conferred on them under. thJs Act, the
Statutes or the Ordlnances)

’ (3) Subject to the provisions of this Act. the Court shall‘g_}.'(ercise
~ the following powers and perform the following duties, ‘namely:—

(a) to make Statutes and to amend o;r.. repeal the same;
b) to consider Ordinances;

(¢) to consider and pass resolutlons on the annual report,
‘the annual accounts and the financial estlmates

(d) to elect. such persons to serve on the authorities of the
University and to appoint, such of‘ﬁcers as may ‘be prescrlbed' by

this Act or the Statutes; and
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(e) to exercise s'uch other powers and perform such other -

duties as may be conferred or imposed upon it By this Act or the
Statutes.”. -

: .1‘3.-'::3.In' section 26 of the principal Act, for the words “and functions of

- the Faculties and of the Students’ Council”, the words “and functions of

the '_Finance Committee and of the Faculties‘” shall be substituted.

14 After section 26 of the prine 1pal Act, the followmg section shall
be inserted, namely:—

“96A. A person shall be disqualified for being chosen as, and for
being, a member of any of the authorities of the Un1ver51ty ff he is
not a citizen of India.”.

15. In section 27 of the principal Act,—

‘(i) in clause (a), the words ¢, the Fmance Commlttee” shall be
omltted .

- (it) for clause (c) the To]lowmg clause shall. be subst1tutedl
namely: — :

o “(c) ‘the manner of election or appointment as the case may

be, of the Chancellor, the Pro-Chancellor, the. V1ce-Chancellor
and other officers of the Un1ver51ty, .

- 18 For sectmn 28 of the prmmp'ﬂ Act the :following section shall be

substltuted namely —

“98. (1) On the commencement of the Aligarh Muslim Univer-
sity (Amendment) Act, 1981, the Statutes in force immediately be-
- - fore such commencement, as amended by that Act, shall be the Sta-
tutes of the University.

, (2) After the commencement of the Ahgarh Mushm Un1vers1ty
{Amendment) Act, 1981  the Court may, notwithstanding anything
eontained in sub-section (1) make new or additional Statutes or may
amend or repeal the Statutes referred to in sub—sectlon (1) in the
manner herelnafter provided in thls sect1on

(3) The Executwe Council may propose to the Court the draft
of any Statute for its consideration and such draft shall be consider-
ed by the Court at 1ts next meeting: '

Prov1ded that the Executive Council shall not propose the draft :

of any . Statute or'of any amendment of a Statute affecting the status,

" powers or constitution of any authority of the Umvers1ty until such
o authority has been glven an opportumty of expressmg an opmmn'
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s1Ein. writing -upon . the proposal and any opinion 80 expressed shall be
"Consadgned by the Court.

L ) "THe' Coud may appro’v» any such draft as is- referred to in
" sub-section (3) or reject it or return. it to the Executive  Council. for

- vreconsideration, either -in whole or in part, together with any.

= ampendments which -the Court" may: suggest.

(5) Any member of the Court may propose to the Court the draft

. of any Statute and the Court may reject the proposal or refer such

“draft- for eonsideration to the Executive €ouncil, which may “eitier

reject the proposal or submit the draft to the Court in such form-as

- ... the Executive Council may approve and the provisions of this section

,_},shall _apply in the cage of -any draft so submitted as they apply in
the case of a draft proposed by the Executlve Councﬂ

(6) No new Statu’ee or amendment or addltlon or repeal oﬁ any .

- Statute shall come into force unless it is approved by the Visitor; who
“Mmay sanction or disgllow it, or return it for further conmderatmn .

: 17 In sub-section (2) of sectwn 29 of the principal Act clause (#y
shall ‘beé ‘omitted.

2

18 In subssection (3) of-section 31 . of the principal Act, after the
words “this section”, the words ¥, other than any Regulation. made by

_ 'the Court,” shaIl be mSerted

19, In sectlon 34 of the pnnc1pal Act after sub-Sectron (2) the

fellowing. sub-section’ shall be mserted namely —

: “(3) A ‘copy’ of ‘the anntial report ‘88 submltted to: the. V1s1tor

- shall alsg be submitted-to the Central Government, which shall,
soon as may be, cause the same”to’ be- lald before both Houses of
Parhament ” '

20. For section 35 of the prmcxpal Act the follong sec’mon shall be
subshtuted namely:— .

L

"35 () The annual accounts and balance sheet of the Univer-

" sity shall be prepared under the direction of the Executive -Council

and -shall, once at least every year and at intervals of not more than
fifteen months, be audited by the Comptroller and Auditor-General

_:of India or by such: person or persons as he may. authorase in this
behalf, . .

(2) A copy of the annual accounts, together with the audit

o] “Aligenth - Mustim University (Amendment) 353 .
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v »"report thereon, shall be subtnitted to the Court and the V1s1tor along . »

__WIth the observatlons of the Executlve Counc11

(3) Any observations' made by the Vlsltor ‘on. the annual
. accounts shall be brought to the notice of the Court and the obser-"
... wations .of the Court, if any, shall after being Lonsldered by the
Exec;utlve Councﬂ be. submrtted to the Visitor,
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(4) A copy of the an*xual accounts, together with “the” audit

report, as submitted to the Visitor, shall also be submitted to " the

- Central Government, which shall, as-soon as may be, cause the same:
to be 1a1d before both’ Houses of. Parhament :

(5) The audlted annual accounts after having been’ 1a1d before
both the Houses of Parhament shall be published in the Gazette™ of

Indla” o : o ‘,
g’::fi} 21, 'Notwithstanding anything' contained in the - pnncipal Act the
Statutes, ~ Statutes of the University shall be amended as follows:— . .. e
' (z) throughout the Statutes for the words “Head of Depart-
ment”, wherever they occur, the words “Chairman of Department”
~ shall be subst1tuted and such conSequent1a1 amendments as the rules
of grammar may requlre shall also be made _ '
; o " (#) for Statutes 1 and 14, the followmg Statutes shall be sub-
P A o :stltuted namely:— ;
gh:ncel; .. “l. (1) The Chancellor shall be elected by the . Court byé_'
lor. ¥ , - a s1mp1e majority, o
(2) “The ‘Chancellor shall hold office for a term of three years
and ‘shall be eligible for re-election: el ;
) (3) The Chancellor shall, if present,' “prési&é fover” the
f+7 . meetings of the Court S T
; (4) Every promosaT for the conferment of an honorary’ degree
“shall be sub]ect to conﬁrmat1on by the Chancellor )
- gﬁ:nzgﬁ T o * 1A, (1) The Pro Chancellor shall be. elected by the Court by
Jor, " ‘a s1mp1e majority. - S
. - : (2) The Pro- Chancellor shall hold office for a term of three

““years and shall be eligible for re-election.

(3) Any casual vacancy in the office of the Pro-Chancelior
shall be filled by ‘the Chancellor on the recommendation of the
Executive Council and the person so appointed shall hold ofﬁce
until the next annual meeting of the Court.

(4) The Pro- Chancellor shall, in the absence of the Chan-
cellor perform the functlons of the Chancellor ",

(m) in Statute 2, for- clauses (1) and (2) the followmg clause
shall be substltuted namely: —

“ (1) The V)ce-ChanceHor shall be appomted by the Vlsitor
from a panel of at-least three persons recommended by th

Court from a panel of ﬁve persons recommended by the Execus_”
tive Councﬂ R . ‘

Prov1ded that .if the thor does not approve o‘f any of the

persons rccommended by the Court, he may “eall for fres'h re-

' commendatlons : 3
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(iv) -after. Statute 4, the, following. Statute shall be inser-ted‘

namely —

H4A, (1) The Fonorary Treasurer Shall be elected by the
Court by a simple ma]orlty s

(2) The Honorary Treasurer shall hold office for a term of

thrée years and shall be eligible for re-election for another term.

.(3) ‘The Honorary Treasurer shall hold office on such terms
and cond1t10ns as may be prescr1bed by the Ordinances.

(4) The Honorary Treasurer shall be a member of the Fm—

ance Committee and shall exercise general superv151on over the

~ funds of the University.”;

(v) in Statute 6, for clause 4), the followmg clauge shall be
substituted, namely: —

- “(4) The Finance Ofﬁcer shall advise the Un1ver51ty as re-
" "gards its financial policy arid perforim “such other financial func-
tions as may be assigned to him by the Executive Council or as
may be prescribed by these Statutes or the Ordinances: ,
‘Provided that the Fmance Officer shall not incur any expen-
diture or make any investment exceeding ten thousand rupees
k w1thout the prev1ous approval of the Executive Council.”;

'(m) Statute 9 shall be omltted

(vn) for Statute 14, the followmg Statute shall be substltuted
namely — '

-

.14 (1) The Court shall consist of the followmg members
'Ex-officio membe’rs ' : :
(i) Chancellor; - - T I
() - Pro-Chancellor; B : o
" (#1) Vice-Chancellor;’ SRR
(iv) Pro-Vice-Chancellor; SRR
~ (v) Honorary Treasurer " A | -
j(m) All Eac—Vme-Chancellors
... . -(vil) All Deans of Faculties; =
- :(viti) Dean of Students’ ‘Welfare; : ; .
(iz) Librarian; . T
(x) Registrar; ’ o N
(i) Five Provésts by rotation accordlng to seniority;
,  (it) Proetor
Rep'resentatwes of the Departments and. Cblleges -

- (xiii) Twenty Chairmen of Departments, by rotation
~according to seniority; :

“(xiv) Pr1nc1pals of Colleges;

‘ Repa'esentatwes of teachers other than Chawmen of
Departments and Prmczpals of Colleges

“(xv) Two Professors, who are not Cha1rmen of Depart-
ments to be elected from amongst themselves

Honorary
Treasurer

Ceurt.
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(xvi) Three. ‘Readers to. be elected irom amengst them— .
selves; '

'l
(i) Five Lecttu:ers to be elected from amongst them=-
selves; .

Representatives of Schooh- mainm,iﬂf-d : by t_he,; Univémiﬁy

(xviif) Two Principals of Schools mamtamed by the
University by rotation according to seniority;-

R,epreszntamvea of non-teaching steff

_ (zix) Five representatives. of non-teachmg staff to be
elected  from amongss. themselves;

Representaths of ex~students

() Twentyeﬁve representatwes of ex- students {0 be
 elected by. the Alumni (Old Boys") Asso,cut;p,n )

Representatwes of dono'rs

(zxi). . Ten representatxvas of donorn who have donated

at least a sum of ten thousand rupees. or transferred property
<. worth-at least ten thousand rupees to the Umversuty, to be
 elected from amongst themselves; '

Representatwes of leamed-pro‘f‘esmns z"ndustry and ueemmm;cz

(mm) Ten persons representmg the leamed -profes-
gions, industry and commerce, to be elected by the Court

Rep»resentatwes of the All-India Musl;fm Educatzon Conferem:e

(xxiil) Yive representa’uves of- the All-Incha Muslim o
Educatlon Conferance,

Representatives of qulwmem - r

(xxiv) 'I‘en members of Parliament, six to be elected by
the House of the People (Lok Sabha) from amongst its
members and four to be elected by the Council of States
(Rajya Sabha)’ from amongst its members;-

[

Representatives of Muslim culitire and learning )

. (xxv). Fifteen persons,. representmg Muslim - culture
and learning to be elected by the Court, of whom ten shall
ba persons res1d1ng outside the State of Uttar Pradesh;

(a:xm) Six persons representing Mushm Colleges . of
Oriental Learning in India, to, be elected by the Court; '

(xxvil) Foux persons - from- amongst the Chairmen”
(including Presidents) of the Wak{f Boards constituted
under the Wakf Act, 1954 (29 of 1954), or under any other

‘law in force in a State, to be elected by the Court;

lxveratu:re to be elected by the Court
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, (i) Five persons reprewnMg» Muslim Bducational
and Cultural Societies situated outside the Stateiof= Uttar
‘Pradesh; to. be:elected: by the- Geuxt

Representatives of students -

(xxx) (a) President, Vice&Pr,egi,d_ent, Secretary and one
nominee of the Executive Council of the Students’ Union

ex~0ﬁicw . .

() Eleven students to be elected by a simple ma]orlty
by students of the.various taculties classified into groups in -
the manner prescribed by the Ordinarces; :

(i) Five persons to be norainated: by the Visitor;
- (wit)- One person to be nominated by the Chief Rector

(:emz@),‘. One person tobe nammaied:;b.x the Chancello_r.-.

- Provided that in making nominations under items - (xxxi) lo
(xaxiit), due-regard-shall be -hadi to-the representation of the
different areas-of the.country-in view: .ofsthe.all-India character
of the University: '

Prov1ded further that no- employee of” the University shall
.be, ehglble fo be a member under itemns (w:r) to (;c:m.r) or under
items (a:x.m) to (xm») i

(2) All the members of the Court other than 'ex-'oﬂic‘tq
members, and. members representing students, ghall hold = office
for a term of three years :

) An ex-~officio. member shall cease to. be a_member of the ‘
Court as soon as he vacates the office by wrtue of whmh he
such a member

. ' (4:‘) ,Memb,ers' xep,res,,eﬁting studeﬁts ghall hold office for a
period of one year or till such time as they continue to be stu-
dents, whichever is earlier.”; :

sy

(viii) in Statute 15— sl ren ittt ahat R

(a) for clause (3), the following ciause shall ‘be substituted,
'namely o ;

“3) One-third of the meribers of- the Court shall form
a quorum for.a meeting of: the. Court.”;

e(rb_) in: the - proviso to- clause. (4), for the: words “thirty-five .
members”, the words ‘“one-third of- the. members” shall be,
‘substituted; ~ ‘ f “
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he - followmg Statute shall be substxtuted
. I

“16 (1) The Executive Counc:l ehall consast of the follow-
ing members, namely:— .

('L)‘ Vigce-Chancellor; ,

: () Pro-Vice-Chancellor;

(m) ‘Honorary Treasurer' _ A

" (iv) Five Deans of Facult1es by rotat1on according to
seniority;

__ ('u) Two Pr1nc1pals of Colleges other than the Principal
of the Womens Collcge by rotation accordmg to senionty,

(vi) Pr1nc1pa1 Womens College;
(vtl) One Provost by rotatlon according to seniority;
- (vhiR) »Proc-tor, |
(zx)Slx members Zol the 'C.ourt ‘none of Whom shall be

 an employes of the Un1vers1ty, to be elected from amongst
themselvens,

(x) TWO representatives of Professors and Readers to

«be ‘elected. from. amongst themselves, e ,' S

(x) Two representatives of. Lecturers to be elected

_from amongst themselves
) (xm) Three personb to be nommated by the Vlsator
(i) - One _person to be nomlna-ted b:y the Chijef Rector:

Provxded that 1o employee of the Un1vers1ty shall be ellglble
for nommatlon under items (:eu) and (wifd). :

(2) All the members ot the Executxve Councll other tban

- esc—oﬂ‘icw members shall hold office for a term of three years.

(3) Fifteen members of the Executive Council shall form a

"_:,quorum for a meetmg of the Executwe Councﬂ 7

. (x) in Statute 18— -

(@) i dlawse ()— .

) in item (i), for the word “Heads”, the word
“Cha;lrmen’ﬂ *hall be subst1tuted

(2) 1tem (vu) shall be: omltted,

inSerted namely =

“ (a:m) The Premdcnt Students Unzon,

’

0 (3) affer item (xm), the fo_llox_ﬁing"_ it"ems shall - he

\
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(ziv) Two post-gra'duate students, one research .-

student and-one under-graduate student, to be elected
by the students frotn: amongst themselves:

Prowded that no student-member of the Academlc

Council shall participate in the discussions in respect of -

matters relating to examinations, Selection Committees,

appointment - and conditions of service of the ;ga,as:_b;pg 30

staff.”;

(b) in clause (2), aftér’ the “words "ex-OIﬁcw members”, the

Words “and, student-members” shall be. 1nserted

“:(c) “after clause - (2): ‘the followm’g’_f E
namely...—

" #(3A) "The President, ‘Students’ Unlon SHAH- hold  Gffice
for so long as_he contjnues to -hold the. office, of  the, . Presi-
dent, Students’ Union, and every other student-member

shall hold office for a period of one year:

Provided that a student:meniber:shall ' -céase- to - hold -

office upon his ceasing to be a student of the University.”;

(xi) Statutes 24 and 26 shall be omltted

NN

22 (1) The Court and the Eyecunve Councﬂ of the Ahgarh Mushm

University shall, as soon as may be, after. the . commencement, .of " thig
Act, be const1tuted in accordance w1th the provisions of the prlnc1pal ‘Act
and of the Statutes, as amended by this Act, and until the Court or the:

Executive Council is so constituted, the Court or the Executive. Council

functioning iramediately before such commencement, shall contihue to -

exercise all the powers and perform all the functlons under the pnnclpal

Act, as go amended

B

"Transi-
tional
pro-
visions.

) The Chancellor and the Pro-Chancellor shall, ‘as soon as may "be;,

after the commencement of this Act, be elected in accordance with the. -
provisions of the vrincipal Act and of the Statutes, as amended by this

© Act, and the person holdmg any such office 1mmed1ately “before ‘such’

commencement, shall continue to hold that office until h1s successor ..

enters upon his ofﬁce

(3) The Vice-Chancellor and-the Pro-Vice-Chancellor and the Heads ~

of Departments of the Aligarh Muslim University holding office imme-
diately before the commencement of this Act, shall, on and from such
commencentent, hold their respective offices by the same tenure-and upon
the same terms and condltlons as they held it immediately Ee‘fore such

) commencement

N

" 23, Anyf;hing done, any action taken or‘any deé‘ree or other academu: ‘Saving,
.. distinction conferred by the Aligarh Muslim University before ‘the.cormi-
- mencement of this Act shall, notwithstanding any change made by this

Act in the constitution of the Court or the Executive Council, be valid -
as it such thing was done, action was taken or degree or- academlc dis--

EL) ;§"t

of the pr1nc1pa1 Act ag o
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